OA. 849 of 19%.

4,9,1905, ._ -9
Hon. ’511‘. S. Das Glpta, A.M,

Hon, Mr, T. L. Verma, J.M.
TR e

. Shri Anwam Shukla, learmed counsel for the *
applicant states that subsequent to filing of this
Original App lication before this Tribunal, cha l'hurm_:ji.-l'n;gl':I

i

the order of suspension, it is understoo? that the ﬁ

order of removal from service has also been passed.
Since he does not have the clear instruction from
the applicant, he seeks amidx time to obtain further

instruction and file amendment application, List this
case for admission on 18,10,19%. In the meantime, |
the amendment application may be filed by the

applicant, |
J .M, |

A.M, 7
ZKP/-

=

Cym\p LA Canee ey exelex

ok 2-ama8” AP 1R1094
ide d Ke éi’iw} iy Moy < - Dayaf, (AW

ow—eN e 1,
:L"%E M %‘Q:Q"Y\\Jﬁb k’tﬂ-\l-l"li \ %.'fh ‘_b,m\';(w\ gl\_u],d.a- \‘C,B."'h'efb qu\“'ip
QAL A oh RN Y= by oo SIS bar dbok

@ Iitiadan V8o s o elind s cbiceals ke

7 ‘ W\&.
-\ Sl
Bbhs dwes WS yoank Lo brees AWS appliet

12w € QAotave. Jonenes  Lrums e

s negpendonds I Uies =f daa submigies

e, et Clbc-M—f ﬁ\is O—pbtf_@\—.m s cliymitsed |

0n LeHadver v




